IN THE CENTRAL ADMINISTRATIVE TRIBUNRL,
JODHPUR BE NCH, JODHFUR

O.he No. 26972001 ' pate of order; _26:04-2002

Hema Ram son of Iate Moola Ram, aged about 20 years,

resident of Vvill and Fost~ Bandhra Tehsil Nokha Distte

Bikaner, His father late lMola Ram was last employed on
,\&;_;; . the post of EDIMC Bandhra BO, Tehsil Nokha Distte Bikanere.

s « QAPPLICAND

'

VERS3SUS

Union of Ipdia through secretary to Government of Indis,
. Ministry of Communication, Department of Fost,
pak Bhawan, New Delhi.

Agsistant superintendent of Fost Offices (south),
Bikaner.

3+ Superintendent of fost foiceé. Bikanere

4e Fost Master General,
Rajasthan western Region, Jodhpur,

Se shri Pawan Rumer, EDRMC,
Bandhra BO, Tehsil Nokha Distte Bikaner.

oo « ESPONENTS

Shri 8. Khan, counsel fer the applicant.
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Shri vinit Mathur, counsel for the respondent No. 1 to 4.

None present for respondent Hoe Se

CORAMS

. HON'BIE MR+ HeO» GUPTA, 2D MINISTRATIVE MEMEER.

ORDE E

{ Fer Hon'ble Mre HeCe Gupta, Adme Member )

The applicant is aggrieved of the order dated 6.8.2001
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‘(annexure 2/1), vhereby one shri Fewan Kumar - respondent
No. 5 has been appointed as EDM on compassionate grounds
on to the post which fell vacant due to the death of his
father on 2932000 In reiief, he has prayed for guashing
thelsaid order and for approprilate directions t the respone~
dents to consider his case for appointment on compassionate

grounds on the said post of EDM .

2¢ The case of the gpplicant as made out, in brief, is thats:-

2.1 The father of the applicant, late Mola Ram, left
behind his wife aged 60 years, the applicant aged 20 years,
applicant’s younger brother aged 17 years. His eldest

pr3 .
and—the brother gshri Daulast kam was adopted by the uncle

of the applicant much before the death of his Father. )
shri paulat Ram is leading an independent life and is

not supporting the family of the deceased in any manner
as would be evident from the certificate dated 5.%.2001

(Annexure &/24), given by Sarpanch, Gram Panchayat,

Bandhara e

22 The deceased has left behind about 16 Bighas of un-
irrigated land and 2 smali dweiling house. There ls no
other source of income. &n amount of ks. 47000/~ was
received on account ©f LCKG and about Rs. 10000/~ towards
insurrsnce etc. This amount has been spent on construction,

repair of the dwalling house.

23 He, as well as his mother, submitted detaiied
representations (annexure &4/3 and A/4). He was given
provisicnal appointment te the post of EDMC, Randhra
vide letter dazted 16.10.2000 (Annexure A/5). He assumed
ihe charge vide charge report dated 17.10.2000 {(snnexure
4/6)+ By impugned order, the respondent No. 5 was
appointed as BEsD.H.C. and he was relieved on 10.E.2001.

There after/an affidavit as sought by the respondents,
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was submitted on 14.8,2001 (Annexure A/7).

2-4- He fulfills all the reguirements for gfant

of compassionate appointment but the authorities

have appointed one FRwan Kumar, privéte respondent

No. 5 to the sald posts He submitted & representstion
to respondents vide his letter dated 18.8.2001
(annexure A/B). He Qas told by the resrondent Koe. 3
that no written reply wiil be given te his represen-
tation and whenever any other vacancy becomes:

available, he would be considered.

3.0 The respondents have contested this application ard

have submitted that:

3.1 The applicant was appointed on provisional basis
tiil his case on the compassionate ground is considered
Proviglional appointment was given to help the applicant
and also in the exigencies of work. The case Of the
applicant for appointment on compassionate ground was
sent to the Regilonal Office but the Reglonal DEfice

~vide their letter dated 14.2.2000 informed that it

has been rejected- by the Circle selection Committee.
After rejectioﬁ of the case Of the applicant by the
Circle selection Committee, he was relieved on 10th

Y 3 : August, 2000. There after thé cése of the private
respondent no. 5 was sent to the Regilonal Office and
it was informed that the Circle selesction committée
has selection the respondent Hoe. 5 for @ompassionate
appointment and accordingly the applicant handed over

the charge of EDMZ, Bandhara on 10th august, 2001.
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N " 342 Shri paulat Ram, the elder son of the deceased
Moola Ram is working as Be.P.M., Bandhara. Aadoption
of shri baulat Ram by shri sura Ram was not in the

| knowledge of the respondents-department nor any
documentary evidence was supplied by the applicant
prior to rejection of his case on l4th February, 2001/

27th Pebruary, 2001.

3«3 The respondents never wrote to the applicant for
giving zny affidavit of his mothers. The applicant

was never given any assurance for consideration of

his appointment for the future vacancies.

4o Heard the learped counsel for the parties and perused
" the record. It has been submitted by the respondents that
the case of the applicant was considered by the Circle Selectior
Committee but was rejectede. HO reasons weré glven for rejectior
of his case. Even in their reply, respondents have not given
any reason as to why the case of the applicant was rejected.
His representation dated 18.8.2001 remains unattended. It
appears that the case of the applicant was rejected as his
elder brOtﬂer'Daulat Ram is working as B.F.Me, Bandharae
The respondents have submlitted that they did not have any
k;owledge of the adoption of Daulat Ram énd that no documen-

tary evidence was supplied to them prior to the rejection of
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the applicant's casee 1n the circumstances the cage of the

applicant requires reconsideration.

5 Accordingly, this O.4. is disposed of with & direction

to the reépendent Hoe 4 to consider the case of the applicant
afrésh._ Let the applicant file a frgsh representation along
with relevant documents including the one pertaining to the
adoption of his elder brother amd & copy of this order, to

the respondent KNo. 4, within & period of three weeks from
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today and by speed post to avoid delay. In that event,
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the respondent No. 4 shall consider the case of applicant
afresh, for appointment on cOmpassionate ground as E.DaMLo
r to any other vacant Group 'D' post as may be avgilabl

nd as near to his home town @s may be possible, within a

Ny period of two months £from the date of receipt Of his

B
representation. In case if is not possiblie to offer him

such appeintment, the épplicant shall be go informed with
reasons tor rejecting his case within the said period.

No order as to cOstse
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( B.0. GUFTA )
Adme [Member
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